
C.H.-I. No. u3. Vol. IV 

COMMITTEE ON PETITIONS 

(FIFTH LOK SABHA) 

FOURTH REPORT 

[Complaints regarding over-billing and workiDs of 
S.T.D. system on Delhi Telephones] 

(Presented on the 23rd May, I972) 

LOt[ SABRA SECRETARIAT 
NEW DELHI 

May, 1973/YaisaltJaa, 189# (Sal-a) 

Priu : '"" 0.85 



CORftIG..i;L~ Da 'ro J1-t.:; FOU .dlli .d~PORT 
OF THJ COi'1AIT:r..::~ ON P.;l'IrIJI<)S(5LS) 

Page ~ For Read 
5 3 is of are 
5 5 4436 4435 

(from below) 
7 21 direction dire actions 
8 5 un sual unu sual 

(from below) 
10 22 weres ,vi res 

28 record recorded 
17 24 ararange- arrange:llant 

19 

20 

21 

21 

22 

.lien t 
consequen- consequances 
ci es 

lIt 13 
& 25 

S. T. c. 
5 s. T. c. 

(from below) 
1 3.8' 

(from below) . 
17 complaints 

s. T. 0. 

S.f.D. 

3.3; . 
cO~l1pl :;.1n2.11 t s 



CONTENTS 

CoMPosITION OP THE COMMITTEB ON PlrrITIONS; 

INTROD1J CTJON 

REPoRT: 

A. Pelttioners' Grievances and Prayer 

B. Factual commentate of the Ministtv of Communications 
(Directorate General of Posts and Telegraphs) and oral 
evidence before the Committee .. 

T. S.T.D. Circuit on Local Telephones 

II. Excess Metering Complaints 

III. Reasons for Excess Metering 

IV. Procedure f(lr Disposal of Complaints 

V. AtTear~ of Telephone Bills 

VI. Billing System , 

VII. Disconnection of telephones in case of disputed bills 

VIII. Registered Reminders for Bills 

IX. S.T.D. Barring Facility 

X. Telephone Meters at Subscribers' Premises 

XI. Stern Action against erring Departmental Officials 

C. Observations'Recommendations of the Committee 

ApPENDICES : 

I. List of some Inflated Telephone Bills 

II. Factual position stated by the P.& T.DiroctoratC' on the 33 
C85es of alleged inflated telephone bills-mentioned 
in Appendix I 

J 

4 

J 
7 

II ., 
·3 
14 
.4 ., 
·7 ., 
20 



COMPOSITION OF THE COMMITTEE ON PETITIONS 
(1971-72) 

CHAIRMAN 

Shri Anant Prasad Sharma 

MEMBERS 

2. Shri Ziaur Rahman Ansari 
3. Shri Tridib Chaudhuri 
4. Shri G. Y. Krishnan 
5. Shrimati T. Lakshmikanthamma 
6. Shri G. S. Mishra 
7. Shri Monoranjan Hazra 
8. Dr. Laxminarain Pandeya 
9. Shri Anantrao Patil 

10. Shri Devendra Satpatby 
11. Shri P. M. Sayeed 

*12. Shri Nawal Kishore Sharma 
13. Shri Ram Deo Singh 
14. Shri Shiv Nath Singh 
15. Shri Vijay Pal Singh. 

8EcuTARIAT 

Shri B. K. Mukherjee-Deputy SeCf'ete1'1/ 
Shri J. R. Kapur-Under Secretary. 

-Nominalod with etroCt from 16-6-1971 We. Shri K. Lakkappa resigned from 1IIC 
Com.'Ilittee wi~h otrea from 1-6-1971. 

(iii) 



FOURTH REPORT OF THE COMMITTEE ON PETITIONS 

INTRODUCTION 

I, the Chairman of the Committee on Petitions, h.aving been 
authorised by the Committee to present the Report on their behalf, 
present this Fourth Report of the Committee to the House on the 
representations regarding alleged defective S. T. D.' Circuit on Delhi 
Telephones and excessive telephone bills issued by that Department. 

2. The Committee considered the matter at their sittings held 
on the 8th December, 1971, 20th January, 22nd March, and 18th May, 
1972. 

3. The Committee took oral evidence of the representatives of 
the Ministry of Communications (Directorate General of Posts and 
Telegraphs) at their sitting held on the 20th January, 1972. The 
Committee wish to express their thanks to the Secretary, Ministry 
of Communications, and other officers of the Directorate General 
of Posts and Telegra~ for placing before them the material and 
information they wanted in connection with the examination of the 
subject. 

The Committee also took oral evidence of the Petitioners, namely 
Sarvashri Mahabir Prasad Gupta, Amar Singh and others at their 
sitting held on 22nd March, 1972. 

4. The Committee considered their draft Report at their sitting 
held on the 18th May, 1972 and adopted it. 

5. The observations I recommendations of the Committee on the 
representa tions have been included in this Report 



A. Petitioners' GrieVDIICes and Prayer 

1.1. Shri Amar Singh, Qutab Road, New Delhi submitted a re-
presentation for removal of alleged defective S.T.D. (Subscriber 
Trunk Dialing) circuit on Delhi telephones. Subsequently, Shri 
Jyotirmoy Bosu, M.P., forwared another representation signed by 
Shri Mahabir Pershad Gupta, President of an association termed 
as Anti Corruption Committee, Chandni Chowk, Delhi and several 
other telephone subscribers in Delhi, complaining against excessive 
telephone bills iss~ed by the Delhi Telephones Department and 
other grievances of the subscribers against that Department. 

1.2. In his representation, Shri Amar Singh had inter alia sub-
mitted that due to defects in S.T.D. Circuit on local telephones, 
telephone subscribers got heavy bills for payment and no teleplione 
owner allowed the public to use his-' telephone even in emergency. 
He had requested that S.T.D. Circuit should be removed from the 
local telephones in public interest and it might be given only to 
those who demanded it in writing. 

1.3. In their representation, Shri Mahabir Pershad Gupta and 
others had submitted inter alia as follows:-

r .::~.-.-.. 

"That your humble petitioners have been vainly drawing the 
attention of the authorities to the plights of the telephone 
subscribers of Delhi and the mismanagement, corruption 
and irregularities in the Telephones Department. They 
,have made various representations and have also met 
. the Communication Minister and the Director General of 
Posts and Telegraphs in this respect without any result. 

That the subscribers get inflated bills for calls which th87. 
have not made. Innumerable are the instances when the 
bills 10 to 12 times higher than the usual periodic C'hrgeil 
are charged i.e. average bill Rs. 250\- and inflated bm 
Rs. 3,250. More than 7000 such cases are pending at 
present. 

Besides, mismanagement in the Telephones Department, the 
subscribers are victims of corrupt Telephone Staff who 

·tamper with their lines and indulge in other malpractices. 

I 
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ftlat the Delhi Telephone autherities refuIe tOevoive any 
system of investigating the cases ofinftatedlrills pleading 
that if they do so they might be flooded with huge nUlll-
her of claims. 

That your humble petitioners submit the following sug-
gestions: 

(i) Strict control on members of the staff and better pro-
cedure to check the corruption and mismanagement. 

(ii) A pet reason for inflated bills given by the Depart-
ment pertains to the subscriber trunk diaHng facility 
(S.T.D.) There is no other way to stop the misuse of 
the same by the staff except, installation of meters at 
subscriber's premises. 

(iii) Sound procedure to investigate complaiJlts of inHated 
bills on the basis of the average of previous three quar-
terly bills. 

(iv) Interim relief pending investigation. The subs-
criber may be permitted to deposit an amount equiva-
lent to an average of three or more previous bills till 

. the investigation into inflated bills. 

(v) Adequate notice to unwary subscribers and victims of 
inflated bills by registered post. 

(vi) Prompt attention to all matters connected with the 
subscribers including the refund of excess amount 
charged. 

(vii) Billing system of the Department is very defective. 
It should be based on the system of Electricity Bills. 

(viii) For the avoidance of S. T.D. facilities, no recurring 
charges ~houJd be made except the installation charges. 

(ix) Subscribers thus harassed by the Department should 
be compensated and official found guilty 'should be 
punished." 

'i'hepetitieners had prayed fer ''the appointa'lent 01 a Commit-
-tee of. Enquiry comprisingexpertB, members of • public and the 
s1l'bscribers, to go into the causes of the inflated biDs, CC)Truption and 
lIliammaagemeAt in tlae Telephones Department aDd te suggest ways 
ana ·means okI nctify the deiects and safVe the subscribers from th.-
.tea. of J.nallClracy, red taps and convptie." 
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B. FClCtu4l comments oj the Ministry oj CommunicctionB (Direc
torate General oj Posts and TelegTaphs) and oral etndencebefore 

the Committee. 

I. S.T.D. Circuit on Local Telephones 

1.4. During the course of oral evidence before the Committee, 
8hri Amar Singh stated that initially the subscribers had taken 
teleph.ones for local calls only and it was the Government who had 
thrust the S.T.D. circuit on them. 

1.5. In their written comments furnished to the Committee, the 
Directorate General of posts and Telegraphs stated inter alia as 
follows:- j 

I 

2 

3 

4 

5 
6 

7 
;8 

'9 

"10 

II 

"S.T.D. Working was introduced in Delhi, in the year 1962, 
between Delhi and Agra. Since then, the growth of 
S.T.D. service has been quite phenomenal, as will be seen 
from the table below:-

Delhi To Year of Openin~ Incoming Outgoing 
circuits circuits 

Jaipur Sept. 1964 40 29 

Kanpur Jan. 1965 60 5'9 

Patna July 1965 22 20 

Lucknow. Aug. 1965 50 46 

Meerut Feb. 1966. 40 3>4 

Simla Nov. 1966 16 14 

Ahmedabad April 1967 14 14 

Jammu September 1967 20 14 

Srinagar November 1967 19 19 

Hapur March 1970 21 13 

Amritsar September 1971 29 24 

With the introduction of S.T.D., the growth of trunk traffic 
has been spectacular. The number of calls in S.T.D. 
has risen to about 30 to 40 times the number which was 
put through on manual trunks, prior to theintroduc-
tion of S.T.D. This phenomenal growth iil S.T.D. tra-
ffic has caused some congestion in S.T.D. routes since 
the number of long distanCe circuits provided between, 
Delhi and various cities soon become inadequate to-
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carry the traffic. Periodieally more trunk: circuits are. 
being ad~ to relieve the congestion. 

The total effective calls handled by the STD exchange is of 
30,000 per day." 

n. Excess Metering Complaints 

1.6. It was alleged in the representations that the telephone sub-
scribers got inflated bills for calls which they had not made and 
that there were innumerable instances when bills ten to twelve 
times higher than the usual ones were issued. More than 7,000 such 
~ases were alleged to be pending then. 

1.7. DUring the course of oral evidence, it was submitted before 
the Committee that in one particular case, where the normal bill 
for a quarter was Rs. 5001-, the subscriber received a bill for 
Rs. 27,500. In another case, a suobscriber, who's bill average Rs. 500-
received a bill of Rs. 20,0001-. If a subscriber could not pay such 
huge amount, his telephone was disconnected. The petitioners also 
submitted a list <:If 33 cases (See Appendix I), in which many times 
inflated telephone bills, as compared to their normal bills, had been 
sent to the subscribers. 

1.8. In this connection, the Directorate General of Posts and 
Telegraphs furnished a statement indicating the position and dis-
posal of all these 33 cases of alleged excessive telephone bills which 
is given at Appendix II. 

1.9. In their written note, the Directorate General of Posts and 
Telegraphs stated that the position regarding excess metering com-
plaints received in the office of the General Manager, Delhi Tele-
phones, were as follows:-

"Year No. of Complaints 

1968-69 4436 

1969-70 5823 

1970-71 5404 

1971-'72 (April-June) 1981 
(July-Sept.) 2465 4446-
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Figures of rebates allowed (Num~ of cases;. 

'tear 

---------------

1971-77. (April-June) 
(Jaly-Scp:.) 

No. of cases of 
re bate allcw( d 

180 

7.07 

17.0 
105 

It will be observed that out of the total bills issued there is com-
plaint for. 0.1 per cent of the bills issued. Out of the complaints 
received, rebate has been giv~ in 3.3 per cent cases." 

1.10. In reply to an Unstarred Question (No. 2670) answered in 
Lok Sabha on the 12th April, 1972, the Minister of Communications 
stated that the total number of telephone calls overbilling cases r~ 
ported to Government so far, during the last three years in the 
.country was 2,14,220 and in respect of Delhi, 20160. 

1.11. During the course of oral evidence, the Committee pointed 
{)ut that the Directorate General of Posts and Telegraphs, in their 
note regarding excess metering complaints, had stated that refund 
had been given only in 3.3 per cent cases. and asked about the dis-
posal of re;.naining 96.7 per cent cases. The representative of the 
Posts and Telegraphs Department stated that in most of the cases, 
no sudden spurt in calls was found. 

1.12. In response to a question, the representative of the Directo-
rate General of Posts and Telegraphs informed the C<1IIlIllittee that 
they were receiving 800 to 850 complaints of excess billing per month 
in Delhi. He added that the D~lhi Telephones was receiving the 
largest number of' complaints of infiated bills. This might be due 
to Delhi having the largest number of S.T.D. routes. 

1.13. The Committee enquired whether the complaints of excess 
metering related to any particular Telephone Exchange of Delhi 
7elephones. The Directorate General of Posts and Telegraphs in-
formed the Committee that there was a variation of incidence of 
-complaints in different exchanges. A statement showing the num-



ber of complaints exchange-wise for the period April, 1971 to June, 
1971 was Q under:-

(The capacities of these exchanges were different and hence no 
comparison may be drawn between exchanges.) 

Exchange April, 71 Ma~', 71 Jlnr,7 I Tna] 

Delhi Gate 97 137 118 352 
Connaught Place 45 39 32 II4 

Jor Bagh 89 98 98 285 
Tis Hazari 57 51 53 161 

Shahdara & G. Bd. 7 10 II 28 

Xarol Bagh 71 84 85 240 

Raipath:Sectt. and o:hers 58 63 32 153 

TOTAL 424 482 429 1333 

1[1. Reasons for Excess Metering 

1.14. It was represented to the Committee that "the workin/{ 
staff of the Telephone Deptt. went on changing the telephone appara-
tus by removing a perfect, satisfactorily working instrument with 
a defective one, passing on good telephone apparatus to parties who 
gave them some consideration. 

Persons who got the telephone disconnected went on receiving 
bills and were threatened with directions. No heed was paid to the 
protests that they had already got their telephones disconnected. 

The clerical staff sent the higher amount bills to the other sub-
scriber in order to twist the money from subscribers and sent their 
.representative ior bargaining." 

1.15. During the course of oral evidence before the Committee, 
it was alleged that some unscrupulous staff of the Telephones Deptt. 
-colluded with some subscribers and transferred their telephone 
-calls to the lines of other telephcme subscribers and got them long 
distance S.T.D. calls on small payment. He said that some mem-
bers of the staff of Delhi T.elephones had -also been caugpt, indulging 
in . such nefarious activities referring to alleged corrupt practices 
among the staff of the Delhi Telephones. The witness stated that. 
one subscriber's telephone calls were indic*ed on another sub-
~criber's bills to harass and extract money from the subseribers. 
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1.16. In their factual comments, the Directorate General of Posts;; 

and Telegraphs stated that excess metering was possible due to the 
following reasons:-

"1. Due to technical defects in telephone set or meter mechan-
ism. 

2. Due to faulty conditions in the exchange equipment. 

3. Due to diversion of one subscriber's line to another sub-
scriber's telephone. 

4. Due to certain other dubious methods adopted by the sub-
scribers in collusion with the departmental staff. 

5. Due to arithmetical clerical errors in preparing the bills. 

1. Mechanical Defects: 

(a) Telephone Set 

In case of STD call if at the end of the calls after the subscriber 
has replaced the receiver the hook switch does not operate properly 
the meter would continue to register as if the STD calls is in pro-
gress. This is however a remote possibility. This may also be due 
to subscriber not putting down the receiver properly or due to a fault 
in the hook switch of the telephone. 

Subscribers have been particularly advised by instructions in 
the directory arid insertions in the press that the subscribers should 
press hookswitchby hand at the end of each STD call and check 
if the dial tone is received back so as to ensure that the STD circuit 
is disconnected. In case this does not h.aPPE1l1 the subscriber has 
to make a complaint at once. 

(b) Meter Mechanism 

Meter mechanism is quite robust and seldom develop a fault. In 
case there is a fault the meter generally stops recording. The meter 
mechanism is tested every quarter to ensure its· proper working. 

2. Faulty Circuit Conditions 

There are certain unsual circuit conditions which may cause 
racing of the subscriber's meter. However the probability of such 
c4'cuit conditions to be set up are remote. A continuous cycle of 
testing of the exchange equipment is being carried out which re-
duces the possibility of such circuit conditions to develop. 
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.3. Diversion of Lines 

Instances have come to the notice wherein one subscriber'stele-
phone lines have been diverted to another subscriber's telephone 
for making STD calls. 

This is being done by unscrupulous subscribers in collusion with 
departmental staff. The department has taken a drive to root out 
such malpractices by a number of remedial measures. Only the 
line staff having jurisdiction card and photo passes can climb up 
the post from 8· a.m. to 6 p.rn. (in winter Nov. to March), 8 a.m. to 
7 p.m. (in summer April to October). A special squad has been 
deputed in· exchanges to attend to emergent fault during night who 
are being issued pink cards. This authorises him ·to climb the post 
and work on the distribution point during the restricted hours. 
Apart from this, the surprise checks on all the sensitive points have 
been tightened up. 

It may be mentioned that as a result of this drive initiated by 
Delhi Telephones a number of departmental officials have been 

.arrested and cases are pending in the courts of law. Any sulxcriber 
who gets involved in this malpractices by inducing the departmental 
staff is also being dealt with suitably." 

1.17. Explaining the procedure for checking complaints of ex-
·cess telephone bills, the representative of. the. Ministry of Com-
munications stated during the course of oral evidence that when-
-ever a complaint was received from a telephone ·subscriber about 
.excessive billing, the P & T authorities went through all the 
po'Ssible five reasons. First of all, they checked the arithmetical 
accuracy of the bill. There were some cases where there was 
clerical inaccuracy in the billing which was corrected. Secondly, 
they checked the subscriber's meter. In actual operation, telephone 
meters were invariably found to be without any fault-only less than 
one in a thousand was found faulty. The witness added that when 
they made an investigation a few months ago, they found that one 
batch of meters supplied by IT! was defective. They had checked 
each and every meter out of the 4000 meters in that batch and only 
one meter was found to be faulty. These meters were being used for 
traffic. measurements and did not involve any biUing. Th!rdly, they 
checked up if there was any wiring defect. There were some cases 
where people switched-over wires at DP terminations from one sub-
scriber to another so that his number itself was changed. That mal-
-practice was observed a tfew months ago and they had ta.ken action 
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1n the matter. All the terminal boxes had since been locked and no-
oI).e without proper authority could open those boxes. In many cases, 
in the subscribers absence, it was found that the telephone was used 
by unauthorised persons and long distance S. T. D. calls were made. 
Such cases were completely beyond the control of the Telephones 
Department. They had tried to introduce as many checks as were 
possible but if the telephone was used by an unauthorised person, 
it was very difficult for the Department to check that. 

1.18. The representative of the Ministry Communications added 
that there was a facility which a subscriber could avail of to pre-
vent misuse of his telephone in his absence. When anbody wanted 
to go out of station, his telephone could be temporarily disconnected 
and it could be reconnected at the same place only after getting 
proper intimation from the subscriber, on payment of Rs. 25. 

1.19. On being asked whether they had been able to devise an 
effective remedial measure to control excess metering, the represen-
tative of the Ministry of Communications stated that hundred per 
cent fQol-proof measures could not be taken and that they were 
taking as many preventive measures as were possible. 

1.20. In regard to the position in foreign countries the represen-
tative of the Ministry of Communications stated that in big cities in 
advanced foreign countries, telephone weres were laid UDaerground 
right up to the premises of subscribers. This eliminated any scope 
of tampering with the wires by unscrupulous elements. In India, 
however, they had to take open wires from the overhead poles to 
the premises of the subscriberS. 

The witness added" that in big cities in foreign countries, billing 
was done with help of computors. The computor record the number 
dialed on STD, call time and the actual charge for that call. These 
two system could not be afforded in our country. 

1.21. In a written note furnished to the Committee, the Director-
ate General of Posts and Telegraphs stated: 

·'The complaints are not analysed in the categories referred. 
It is out of past experience that various causes of excess 
metering have been analysed. It is difticult to give the" 
percentage of complaints which can be attributed to " 
various categories referred to abtve." 
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IV. Procedure for Disposal of Complaints, 

1.22. It was alleged in one of the representations that the Delhi 
Telephones authorities refused to evolve any system of investigat-
ing the cases of inflated bills pleading that if they did so they might 
be flooded with huge number of claims. 

The petitioners added that the authorities were unable to give a 
satisfactory answer regarding the prevention of the recurrence 
()f inflated bills to the subscribers and the subsequent settlement of 
the claims in this respect. It was repeatedly asserted on behalf of 
the authorities that the counting and billing system was foolproof 
barring a few isolated examples arising out of mischief of some 
members of staff. 

1.23. In a written note furnished to the Committee, the Director-
ate General of Posts and Telegraphs inter alia stated: 

"The procedure adopted for theexaminaton of the excess 
meterng complaints is to first check the bills GM's office 
to see if there are any errors in calculations. If so this is 
corrected and a revised bilI sent. Such cases however are 
very remote. In these cases the concerned offiCials are 
warned to be more careful. These are limited to about 
1 bill in 1500. If oomputerised accounting is resorted to, 
this may get further reduced. 

Then the fortnightly readings and bills of a few quarters are 
checked to see if there are any spurts or any marked increase in the 
number of calls. 

If anything uncommon is noticed in the meter readings, the Divi-
tional Engineer Incharge of the EXchange is asked to investigate the 
ease :fOlly and report. 

The Divisional Engineer Phones takes the following actiOl\:-

(i) The meter is thoroughly tested. There is however seldom 
any fault noticed in the meters. In fact, the meters are 
routined every quarter to ensure that the meters are work-
ing alright. The meters are of robust constructions and if 
a fault ever occurs, the meter stops reading. 

(if) The subscriber is put in for parallel meter observation for 
10-15 daJ's. This indicates his ra~ of calling and also if 
tile 'IIlblaiber is in the habit of making ~ sm caBs. , 
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(lli) The subscribers distribution points and fittings, etc. are 
checked to see if they indicate any tampering and also to 
assess if there is such a liability. 

(iv) Any other technical cause which the Divisional Engineer 
Phones can ascribe for the abnormal increase in call is also 
reported by him. On recejpt of the above investigations 
report from Divisional Engineer Phones the case is exa-
mined in the General Manager's Office whether data avail-
able indicates feasibility of a technical fault or mischief. 
Both these are in fact extremely difficult to establish beyond 
doubt and only in rare cases is there a definite proof. In 
assessing calls, the factor is the calling habit of the sub-
scriber and his record of quarterly bills during the previous 
many quarters, or succeeding quarters. If there is an ab-
normal rise the benefit of doubt due to technical causes 
or possibility of mischief is given to the subscriber. The 
General Manager is empowered to allow a rebate up to 
Rs. 500 on one bill. Cases where higher rebate appear 
justified are referred to the Directorate." 

1.24. As regards the normal period in which a complaint was 
'Settled, the Directorate General of Posts and Telegraphs stated that 
the'time for disposal of a complaint varied with the nature of com-
plaint and the level at which a decision could be taken. Some cases 
could be disposed of by the office of General Manager Telephones 
'while others were referred to P. & T. Directorate. 

1.25. The Committee enquired at what levels the complaints were 
normally disposed of. The D.G.P. & T. stated that the complaints 
were disposed of at various levels. In Delhi Telephones, cases of 
arithmetical mistakes were dealt with at the level of Accounts Officer. 
Refunds involving upto Rs. 1000 were dealt with at the level of 
General Manager Telephones. Refunds of higher amounts were re-
ferred to the P. & T. Directorate. 

, The Directorate General P. & T. added that an opportunity was 
~so given to the complaints to' explain their cases personally to 
the officers of the Department at all levels, where the subscribers 
so desired. 

1.26. The Cammitt~ enquired whether' the procedure for investi-
'eation of complaints about excess metering' and inflated bills had 
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been strea.mIbied in view of the mounting number of such complaints. 
In a written note, the Directotate General of Posts and Telegraphs 
stated that the streamlining of the procedure for investigation <:If 
complaints about excess metering was a continuing process. The 
salient features of the present procedure, were as follows:-

'(i) The arithmetic calculations were first checked; 

,(ll) The case was then referred to the, field officers for a check 
of the meter and the connected equipment. Simultaneous-
ly checks were made at the distribution points to check 
for diversions etc. It was also checked whether there was 
any function or special occasion etc. at the subsribers' 
premises which might have resulted in high calling rate 
and I or STD calls. 

(iii) The report from the field officers was considered by the 
General Manager Telephones and case was decided on its 
merits. 

1.27. In response to a question by the Committee, the Directorate 
General of Posts and Telegraphs stated that there was a pmcedure 
~f informing telephone subscribers whenever there was heavy re-
'Cording of a calls in respect of a telephone within a fortnight. The 
monthly average of such cases in Delhi Telephones was of the order 
of 225. 

v. Arrears of Telephones Bills 

1.28. As regar'ds realisation of old arrears from the subscribers, 
"the representative of the Directorate General of Posts and Telegraphs 
'Submitted before the 'Committee that there were certain arrears and 
they were trying to liquidate them. In many cases, the subscribers 
.claimed that they had already paid the bills but they were unable 
to produce any evidence. As the Department also had no records 
in many old cases, the General Manager (Telephones) could write 
off such unrecoverable arrears. A drive was already on from the 
1st January, 1972 for reaJfi;ation of old arrears. The witness added 
"that the question of arrears piling up for 2 or 3 yea~ did not arise 
now as the, telephone was disconnected in case of non-payment of 
bills. 

VI. Billing System 

1.29. It was represented to the Committee that the billing system 
of the Telephones Department was very defective. It should be based' 
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on the system of electricity bills. The petitIoners suggested in their-
oral evidence before the Committee that the opening- and closing 
meter readings for each quarter should be indicated 'In the qmiiteriy 
telephone bills, as was done in the case of electricity' bills, to facili-
tate checks by the telephone subscribers, 

1.30. In their written reply furnished to the Committee, the P. & 
T, Directorate stated that there were certain difficulties in accepting 
the above suggestion, the major difficulty being that additional staff 
would be required, if the meter readings were to be indicated on 
manually prepared bills, involving additional expenditure. This pro-
posal was, however, at present under the active consideratio;n of the 
P. & T. Directorate, Meter readings would be shown on bills after 
computerisation of billing in Delhi Telephones. 

VII. Disconnection of telephones in aase of disputed bills 

1.31. It was represented to the Committee that the subscriber-
might be permitted to deposit an amount equivalent to an average 
of three or more previous bills till the investiglrtion into inflated 
bills were completed. 

1.32. During the course of oral e.vidence, the Committee enquired' 
whether any interim relief was provided to the subscriber during the 
period of investigation into a disputed inflated bilL The representa., 
tive. of the Directorate General of Posts and Telegraphs stated that 
previously they used to disconnect telephones for non-payment of 
bills in case there was any dispute. But now, they did not discol'_-' 
nect the telephones in such cases. 

In their written information furnished to the Committee, the P. & 
T. Directorate stated that as far as Delhi Telephones were concern:" 
ed, wherever there was a request for keeping the bill pending till 
the investigation of the complaint, telephones of such subscribers 
were not disconnected till investigation and intimation of final deci-
sion on their complaints. Such relief was afforded normally when the 
bill complained against was more than tWice or thrice the amount 
of average of preceding bills. 

VIII. Rl.egistered Reminders for Bills 

1.33. It was represented to the Committee that a telephone. should 
be disconnected for non-payment of bills only after the subscriber 
was informed about non-payment of the bills by a registered letter~ 
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1.34. The Committee asked the representative of the Directorate 
General of Posts and Telegraphs why the Department did. not serve 
registered notices on the subscribers before disconnecting tl;J.eir tele-
phones for non-payment of the bills instead of informing the sub-
scribers on telephone only two or three days in advance. The wit-
ness stated that they had introduced that system some time back tn 
Calcutta on an experimental basis but it was not found to be S\1ccess-
ful as once the subscribers came to know that they would get regis-
tered notices beiore their telephones were disconnected, they never 
bothered to make the payment of bills on due dates, with the result 
that they had to revert back to the present system. The. witness 
added that if they sent re.gistered notice, an extra cost of Rs. 2 would 
have to be charged from the subscriber. 

The representative of the. Directorate General Posts and Tele-
graphs also stated that if the Committee recommended, they would 
again try the system of sending registereti notices to the subscribers 
before disconnecting their telephones in Delhi. 

The Committee had learnt that the system of issuing registered 
notices had been introduced by the Delhi Telephones Department 
subject to 'a charge of Rs. 2[- in the case of subscribers who intimated 
their desire to have such notices. 

1.35. The Secretary, Ministry of Communications, further stated 
during evidence that certain suggestions were being considered by 
the Department. One was to make an advance deposit from which 
the Department could adjust the bills of the subscriber. The other 
was to make payment of bills through banks. The witness inform-
ed the Committee that there were fixed dates on which bills were 
issued by the Department. The Bills in Delhi were issued on a quar-
terly basis .. -\11 the subscribers in Delhi had been divided into nine 
groups for the purpose of issuing their bills and their dates were 
fueL!. The trunk call bills were issued on the first of every month. 
The witness said that this arrangement was made to keep the staff 
busy throughout the year and to ensure that no subscriber was kept 
in arrears for more than a quarter.-

IX. S.T.D. Barring Facility 

1.36 The Secretary, Ministry of Communications, stated before 
the Committee that they had recently introduced the STDbarriQg 
facility on payment of Rs. 5Oj- as installatiDncharges and thereaft&l" 
.Rs. 5O-annually as serv.i.cecharges.The petitioners, however, sub--
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mitted to the Committee' that Government should not charge Rs~ 
'501- annually as recurring service charges from the subscribers de-
siring S.T.D. barring facility. 

On enquiry by the Committee, the representative of D.G.P. & T 
stated that if the Committee desired that there should be no annual 
service charges, the Deptt. would consider that suggestion. 

\ 

1.37 The Committee. enquired whether any survey had been made 
by the Telephones Department to ascertain the number of telephone 
·subscribers in Delhi who did not want to have STD facility. If so, 
what was their number and what percentage it bore to the total 
number of telephone subscribers in Delhi. 

In their written reply furnished to the Committee, the P & T 
DirectoJ'late stated that the Department had made no general survey 
to ascertain the number of telephone subscribers in Delhi who did 
not want 5TD facility. But Delhi Telephones had advertised regard-
ing this in newspapers from time to time. At present, STD barring 
facility had been provided to the. following number of subscribers:-

Tishazari '22' 

Connaught Place '4' 

Ddlhi Gate '27' 

Jorbagh '61' and '7' 

Jorbagh '62' 

Okhla '63' 

Faridabad '81' 

Karolbagh '58' 

TOTAL 

31S 

472 

321 

616 

251 

53 
38 

192 

.2258 _ 

In these nine exchanges the total number of subscribers was 
53250 Compared with this the STD barred subscribers' percentage 
was 4.2 per cent. The total number of subscribers in Delhi Tele-
phones was over a lakh. 

The Committee also desired to know the number of representa-
tions or requests received by Delhi Telephones Deptt. for removing 
STD facility. The Directorate informed that there were 2258. All 
these subscribers had been STD barred. Ther were n.O applica-
tions pending for STD barred. 
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1.38 The Committee asked the Directorate to state the detailed 
justification for charging Rs. 50i-. annually as service charges for-
providing &TD barring facility besides the initial charge of Rs. 50. In: 
their written reply furnished to the Committee, the Directorate stat-· 
ed that the justification for charging Rs. 50 annually as service, 
charges for providing STD barring facility was that the maintenance-
staff have to spe.cially check from time to time the equipment provid-· 
ed for this purpose. Thus, the sum of Rs. 501- covered the mainten-· 
ance charges. The initial charge of Rs. 501- cove.red the cost of the' 
equipment which was required for providing that facility and the' 
installation charges. However, the whole question of the initial 
charge and the annual service charge was under reconsideration of 
the P & T Directorate as there had been representations. 

1.39 The Committee enquired whether the STD barring f.acility 
was available in all the exchanges in Delhi. The Directorate infor-
ed that the STD barring facility was O'<>t available in all the excha~
ges in Delhi. The exchanges in which this facility was available had 
been indicated in para 1.37 above. Equipment for providing STD 
barring facility at the remaining exchanges had been indented on 
ITI, Bangalore, and facility would be provided within ihe next few 
months on receipt of stores. 

1.40 The Committee pointed out that instead of pruviding STD 
barring facility on payment of charges to those who did not want it. 
ararangement be made by which STD facility was given only t() 
those who specifically asked for it. In their written reply, the Direc-
torate General of Posts and Telegraphs stated that as in foreign ad-
ministrations, the equipment provided for STD facility to the all 
subscribers. Facility was barred for subscribers who did not desire-
this facility since their number was small. It was not possile t()l 
have it the other way due to difficult technical arrangements. 

1.41 The Committee asked the Directorate General of Posts ancI 
Telegraphn how for the STD barring facility on local telephones 
would solve the problem of inflated bills. In their written informa-
tion furnished to the Committee, the D.G.P. & T stated that it was 
very difficult to give a correct assessment but it was anticipated that 
the compLaints of genuine subscirbers who did not use STD would 
be. removed. 

X. Telephone Meters at Subscriber Premises 

1.42, It was submitted before the Committee that a pet reason 
for inflated bills given by the Deptt. pertained to the subscriber 
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trunk dialing facility (S.T.D.). There was no other way to stop the 
misuse of the same by the staff except, installation of meters at sub=" 
scriber's premises. 

It was suggested before the C-ommittee that telephone meters 
should be installed at subscriber' premises. 

1.43. During the course of oral evidence befo~ the Committee, the 
1representative of the Ministry of Communications stated that tele-
phone meters were kept in the Telephone Exchange in a locked room 
under the charge of an Engineer. The telephone meters were not 
provided at the subscribers' premises. But a 'charge indicator' a 
small meter, could be installed 'at the subscriber's premises who ask-
ed for it which would indicate the number of units etc. when a STD 
call was made. 

• The witness added that they had produced such meters about three 
years ago and tried them. It was found that these meters were not 
quite satisfactory and they could be very easily put out of commission. 
So, the Research Section of IT! had recently designed another meter 
which, after trial, could be offered to the public. 

1.44. The Committee asked the Directorate General of Posts and 
Telegraphs how far the installation of 'charge indicator' at the sub-
scribers' premises would minimise the -chances of diversion of lines 
of one subscriber to another. In their written reply, the D.G. P. & T. 
stated that this would not minimise the chances of diversion of tele-
phone lines of one subscriber to another. 

1.45. The Directorate General also stated that the meter in the 
telephone exchange would indicate both local as well as the STD 
calls. The charge indicator when installed at the subscriber's pre-
mises would indicate only STD calls. 

1.46. The Committee asked the P. & T. Directorate to state whe-
ther there were any difficulties technical or otherwise, in providing 
telephone meters at the subscribers' premises. In their written reply 
the D. G. P. & T. stated that the existing equipment did not provide 
for such a facility. Moreover in none of the countries in the world 
such a facility was 'available. Provision of meters at subscribers' pre-
mises would need modification to existing equipment and extra' cables 
etc., which would add enormously to the costs and would be ultimate-
ly reflected in higher tariffs. Thus it was not possible to instal the 
existing SlIbscriber's meter at the subscribers' premises. A charge 
indicator was being developed for installation at the subscriber's pre-
mises. 'nte charge indicator would meter only the STD calls. That 
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oeharge indicator wOJ.lld be installed at the premises of the subscribers 
-Who asked for it. There would be separate charges for providing this 
.charge indicator. 

1.47. In reply to an Unstarred Question (No. 2671) answered in 
Lok Sabha on the 12th April, 1972, the Minister of Communications 
'stated that no proposal to instal meters at the premises of telephone 
subscribers was under consideration of Government. A sophisticated 
Charge Indicator meter capable of recording STD calls designed by 

'Telecommunication Research Centre of P. & T. Department is under 
field trial. The question whether to instal these meters at subscribers' 
place or elsewhere would be examined when the results of field trial 
of these me11ers were known. 

XI. Stern Action against erring Departmental Officials 

1.48 It was alleged that the menaCe of the corrupt telephone staff 
was being played down by the authorities in order to cover up the 
immense irregularity and th~ consequencies arising therefrom. 

During the course of oral evidence, it was suggested before the 
Committee that P & T Deptt. should take stern action,after through 
enquiry, against officials who were found responsible for inflated 
-telephone bills and other corrupt practices. 

1.49 In their written reply, the DG. P&T stated that instances 
had come to notice where in one subscriber's telephone lines had been 
.diverted to another subscriber's telephone for making STD calls. 

This was being done by unscrupulous subscribers in collusion 
with departmental staff. The department had taken a drive to root 
()ut such malpractices by a number of remedial measures. 

It might be mentioned that as a result of that drive initiated by 
Delhi Telephones, a number of departmental officials had been ar-
rested and cases were pending in the courts of law. Any subscriber 
who got involved in that malpractice by inducing the departmental 
.staff was also being dealt with suitably. 

, 1.50. In this connection, the P&T Directorate also furnished the 
1011owing information:-

(i) The number of cases during last three years in which the 
corrupt telephone staff had been proceeded against either 
departmentally or in courts of law: 
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34 (Departmental) and 9 (Courts of Law)-Total-43 

(ii) The number of cases which had resulted in punishment 
or conviction. 

5 (Departmental) Nil(through court) Total-5 

(iii) The number of cases pending investigation then. 

20 (Departmental) +11 (CBl and Delhi Anti Corruption 
Deptt.) Total=31. 

(iv) The number of the members of the staff involved in the 
above cases ........ 136. 

C. Observations/Recommendations of the Committee 

1.51. The Committee find that with the introduction of the S.T.C_ 
system, there has been much growth in trunk telephone traffic. The 
number of trunk calls though the .S.T.C. system has risen to about 
30 to 40 times the number which was put through the manual trunks 
prior to the introduction of the S.T.D. system. The total effective 
calls handled by the S.T.D. exchange is of the order of 30,000 to 
40,000 per day. The Committee also understand that the automatic 
telephone service can carry a greater number of calls, because there 
are inevitable delays in a maJ'ual or semi-automatic system. More-
over, a subscriber-dialled call J, considerably cheaper than an ope-
rator-assisted call as a fully au~matic system sells larger Or smaller 
units of time according to the tariff based on whether those units 
are concerned with local or other calls and whether calls are made 
during the busy Or off-peak hours. 

The introduction of tbe S.T.C. system has streamlined the telephone 
trunk traffic by eliminating delays and other defficiencies inherent 
in a manually operated system of trunk traffic. This has provided 
the telephone users much relief and saving of time. The S.T.D. 
system will, therefore, be progressively introduced on all important 
telephone trunk routes between cities and towns of administrative, 
educational, commercJal and. trade importance. 

1.52. The Committee, however, find that since the introduction 
of the S.T.D. system, the number of complaints from the telephone 
subscribers in Delhi regarding excessive and inflated. telephone bills, . 
has been progressively increasing. According to the information 
furnished to the Committee by the Directorate of Posts & Telegraphs, 
the number of such complaints received by the Delhi Telephones 
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Department was 4435 in 1968-69,5823 in 1969-70, 5404 in 1970-71 and 
~4t6 from April to September, 1971 (six months). The Committee. 
have been informed by the representative of the Ministry of Com-
munications that at present about 800 to 850 complaints of over-bil-
ling per month are being received by them in th Delhi Telephones. 
District. According to him, the largest number of complaints was. 
being received in the Dei'hi Telephones District as compared to other 
places in the country, which he attributed to Delhi having the lar-
gest number of S.T.D. routes. It has been represented to the Com-
mittee that in many instances, the over-billing is to the extent of 
ten to twelve times of the normal quarterly bills. 

1.53. The Committee have been informed by the Directorate of 
Posts and Telegraphs that complaints of excess matering could be, 
besides clerical errors, due to (i) technical defects in telephone sets 
or meter mechanism; (ii) faulty circuit conditions in the exchange 
equipment and (iii) diversion of one subscriber's line to another 
subscriber's telephone and (iv) certain other dubious methods adopt-
ed by the subscribers in collusion with the departmental staff. Ac-
cording to the Directorate of Posts and Telegraphs, there is a remote 
possibility of a mechanical fault developing either in the subscriber's 
telephone set or in the meter mechanism. The probability of faulty 
circuit conditions developing in the exchange equipment is also 
stated to be remote. Instances have, however, come to the notice 
of the Delhi Telephones Department wherein one subscriber's tele-
phone lines were diverted to another subscriber's telephone by the 
staff of the Telephones Department in collusion with unscrupulous 
subscribers for making S.T.D. calls. In this connection, a number 
of departmental officials have been arrested and cases are pending 
in Courts of law. In many cases, clerical inaccurades in the bills 
were also found which were corrected. The Committee note that 
the Delhi Telephones District has given refund only in 3.3 per cent 
cases of complaints of excess billing. The remaining 96.7 per cent 
complaints were not accepted by the Department. 

1.54. The Committee are greatly concemetl over the mounting' 
number of complaints of excessive billing against the Delhi Tele-
phones District since the introduction of the S.T.D. system in Delhi. 
The Committee are distressed to find that the provision of a modern 
useful facility like S.T.C. should have given rise to such complaints 
on such a large scale. While the Committee may appreciate that 
not all of the 800 to 850 such complaints per month received by the 
Delhi Telephones District may be admissible for refund of C'Xcess 
charges yet the Committee are not convinced that only 3.8. per cent 
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-of such complaints are eligi61~ for refund and the large majority of 
K.7 ~r cent complaints are without any basis and shoUld, therefore, 
be rejected. That 96.7 per cent of the complainants should make 
bogus or nnjustified complaints about excessive and in1iated bills 
without any valid gronnds defies any rational explanation. The Com-

mittee wonder whether even the figures of 800 to 850 complaints per 
month represent the true state of affairs, as many large Government 
and private establishments may not find it feasible to make an assess-
ment of the exact extent of over-billing in respect of their telephones 
and lodge complaints with the Delhi Telephones District. Many 
individual subscribers too, knowing the trouble involved in making 
such complaints and getting them processed for acceptance, must 
be accepting the bills as they received and making payment without 
bothering to complain. This only shows that the Delhi Telephones 
District has failed to evolve any rational or satisfactory system of 
investigation into the complaints of over-billing and to satisfy the 
large majority of the complaints. 

1.55. That almost all the 3.3 per cent cases in which the Delhi 
Telephones District has given refnnd to the complainants are attri-
butable to human factor, either in the form of clerical inaccuracies 
in the biDs or in the form of deliberate diversion of one subscriber's 
telephone lines to another suibscriber's telephone and other corrupt 
practices indulged in by the staff of the Delhi Telephones District, 
is a sad reflection on the working of that department. The Com-
mittee are of the opinion that the matter requires a probe. 

1.56. The Committee recommend that an expert Committee, con-
sisting of among others, independent technical and Accounts experts, 
should be appointed by Government with a view to examine the 
working of th~ Delhi Telephones District, with particular reference 
to its billing system, the working of the S.TD. system, procedure 
for investigation into the complaints of over-billing, and suggest 
effective measures to streamline the working of the Delhi Telephones 

. and to remove the causes of excessive billing, at .the earliest. 

1.57. The Committee are of the opinion that if the opening and 
closing meter readings for each quarter are indicated in the quarterly 
telephone bills, as is done in the case of electricity bills, it will 
greatly facilitate check by the telephone subscribers and reduce the 
number of complaints of over-billing. The question of introducing 
this syste111 at an early date may be considered by the Government. 
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The desirability of issuing tel~hone bills monthiy or two month-
-It instead of quarterly, as at present, should also be examined. This 
may entail employment of some additional staft but the extra ex-
pense would be worth its while as it would result in earlier recove-
ries and lesser complaints. 

The feasibility of introducing computerised billing system at least 
in big cities may also be examined by Government. 

1.58. The Committee recommend that the S.T.D. Barring facility 
should be expeditiously made available to all subscribers in all the 
telep~one exchanges in Delhi so that those telephone subscribers 
who do not want to avail of the S.T.D. system may be provided relief. 
The Committee are of the view that no charges should be realised 
from the telephone subscribers for barring the S.T.D. facility either 
for installation of this. facility or for its maintenance. This service 
should be provided free of charge to those· who do not want the 
S.T.D. facility. 

1.59. The Committee note that at present it is not feasible to pro-
"ide telephone meters at the subscribers' premises. A charge indi-
cator to meter only the S.T.D. calls for installation at the premises 
~f the subscribers is, however, being developed. Even though such 
a charge indicator not covering the local calls will not be fully 

. satisfactory, the Committee are of the view that this instrument 
should be developed on a high priority basis and installed quickly 
at the premises of the telephone subscribers using the S.T.D. facility. 
In the first instance such charge indicators should be installed at the 
premises of those snbscribers who have opted for barring facility 
1mt to whom it has not been made available so far, and later on ex-
tended to others on demand. 

1.60. The Committee feel that the Delhi Telephones authorities 
-~hould exercise greater vigt1ance and take a more seriolls view of 
the cormpt practices indulged in by their staff, e.g. diversion of one 
subscriber's telep1tone lines to another subscriber's telephone for 

-making S.T.D. cans, issue of wrong bills to the subscribers undeT 
the cover of clerical errors, etc. The Committee are not impressed 
by the figures furnished by the Directorate of Posts and Telegraphs 
regarding the nUJDber of cases dUring the last three years in which 
tbe corrupt telephone staff has been proeeeded agaitist 81ld punished 
either departmentally or in Courts of Law. Out of a total of only 
43 cases in which proceedings were initiated during the last three 
years, only five cases have resultr.d in uunishment. The Committee 
recommend that a Special Cell should be set up in the Delhi Tele-
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phones District under a senior officer to root out corruptIon among ~ 
the staff. The Committee feel that unless speedy action is take~ 
to detect sUlCh cases and deterrent punishment is given to the guilty 
persons, this evil cannot be effectively dealt with. The Committee· 
are also of the opinion that all possible technical and administrative 
measures should be speedily taken by the Delhi Telephones autho-
rities to minimise the possibilities of tampering with the telephone-
lines and diverting the lines of one subscriber's telephone to another 
subscriber's telephone by the corrupt staff. 

1.61. The Committee note that the Delhi Telephones authorities 
have now stopped disconnecting the telephones for non-payment of 
disputed bills and such bills are kept pending by them till the in-
vestigation of the complaint is completed and final decision in the-
matter is communicated to the concerned subscriber. The Com--
mittee also note that the Department has introduced the system of 
sending registered reminders for payment of bills to such sub-
scribers who desire to . have them, before disconnection of their 
telephones, subject to a charge of Rs. 2/- for each sueh reminder. 
The Committee do not agree with the decision of the Department to 
levy a charge of Rs. 2/- on the subscriber if he wants a registered 
notice to be sent to him before his telephone is disconnected. The 
Committee appreciate the argument that if registered notices are to' 
be sent to all subscribers automatically, many might delay or avoid 
payment of bills till they receive registered notices. The facility of 
registered notices may b~ given only to those subscribers who in-
timate the telephones Department in advance that they should be 
sent such registered notices, either without any extra charge or at 
the most at a charge of Re. 1/- only. After aU, the object of the Deptt. 
is not to make any extra income out of such notices but only to ensure 
that the facility of a registered notice is not utilised for delaying or 
avo ding payment of bills. The Committee would like to stress the 
need for ensuring that adequate notice is given to a subscriber be-
fore disconnecting his telephone for non-payment of telephone bills. 

1.62. The Committee would also suggest that where the Telephones 
Department notices an unsusual spurt in the number or caUs of a 
subscriber during a fortnight or month, th~ subscriber might be 
warned or given a hint either on telephone or by a letter so that the· 
subscriber may also become cautious at his end. 

1.63. It was represented to the Committee that in many cases, the-' 
telephone subcribers received telephone bills in respect of calls alle-
ged to have been made from their telephones during the period th6 
subscritiers were out of station and their telephone was not used at 
all. In this connection the Committee have been informed that the' 
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,Delhi Telephenes authorities have a "Telephone Storage \Facility" 
:uBder which a subscriber who may be going of Delhi or otherwise 

may not need the use of telephone for any specified period, can have 
his telephone temporarily disconnected for safe custody and have it 
restored later when required on payment of Rs. 25/- as're-connection 

. charges. The Committee feel that there should be no extra charge 
when a subscriber wants .his telephone to be temporarily discon-

, nected or "stored". 

The Committee would also suggest that the Department may 
. consider the feasibility of proviaing to the subscribers portable 

telephones which may be unplugged from their sockets when not 
required for use. 

1.64. It has come to the notice of the Committee that genuinely 
. affected subscribers fail to establish contact with or meet the higher 
.' officials of the Directorate General, Posts and Telegraphs in connec-

tion with their inflated telephone Bills and no proper courtesies are 
, extended to the affected parties and complaint ants. The Committee 

would strongly urge thaf there should be wholesale reorientation of 
the official attitude and the grievances of the public should be 
promptly attended to by a responsible officer of a Complaints Cell 

. which should be set up for t,he purpose. 

NEW DELHI; 

~May 18, 1972. 

ANANT PRASAD SHARMA, 
Chairman, 

Committee on Petitions. 



APPENDIX 'I 

(~ee para I' 7 of the ,Report) 

List of SOm6 inflated 1 eZephone Bills 

Tel. No, Amount of Date or Average Proportion ~m.arks 
infllJ,ted period 
bills of bills :Sills 

z 3 4 5 6 

2635711 27500 500 

265177 20000 500 

Thisis a reported case Balu Ram Vs, Union ofIndia, Civil Suit No, 492 oh969 reportech:: 
a,.A.I.R, 1972'Delhi5,h}an" IIn2 decided by the Delhi High Ceurt, 

2667!H 1848'98 21-9-71 II5 16 Times Inflated 

263 f 91 735' 58 1-15-71 to 
31-8-7I" 

£9 II " " 
225037 3025'150 1-3-71 to 205 IS 

31-5-71 

268439 989'CO 21-1-(9 F9 II :-: 

269901 508'00 1-3'-71 to 63 9 
31-5-71 

46q8 2418 '00 II-8-71 280 9 
46169 3584'00 1-5-71 to 500 7 " 31-7-71 

5668~,4 1393'00 1-4-71 to 210 7 
30-6-71 

::474°5 2127'26 1-10-71 220 10 .. , . 
46169 2378'84 1-8-71 to 500 5 

31-10-71 

26643(J 1398,58 21-9-71 255 6 " 
263240' 1260'S8 1-6-71 to 480 3 " " 31-8-71 

2649(i~ 284'00 21-10-70 125 21 " 
:.6496~ 346 'SO 21-6-70 125 3 " .. 
266883 334'00 21-9-70 12'5 3 " .. 

26 
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I 2 3 4 6 5 

267778 506-46 1-10-71 160 3 Times Inflated 

2;l~221 296-80 39 8 " " 
2777II 506-00 1-1-69 190 21 " " 
267942 1586-00 1-7-71 800 2 " ,. 
269089 906-00 1-9-71 to 300 3 " " 1-12-71 

268515 1499-59 20-7-71 to 450 4 " 20-10-71 
61 266104 974-93 21-9-71 150 ,r 

565074 995-60 1-12-71 450 zi " , .. 
224698 476 -84 II-II-71 290 It " 
263052 1098·00 II-12-71 175 6 " " 
584504 985· 19 1-II-71 200 5 :!" 

" ,,~ .. 
26n81 634·00 II-7-71 200 3 " " 
268216 1286· 00 1-II-70 to 300 4 " 1-2-71 

268924 1071·59 1-5-71 350 3 ,. 

278141 613·39 1-II-71 200 3 " ". 263110 310-00 1-12-71 95 31 " 



APPENDIX n w. 

(See para 1.8 of the Report) 

Factual position stated by the P. & T. Directorate on 33 cases 
of alleged inflated bills-mentioned in Appendix-I 

TELEPHONE NOS. 

SUBSCRIBER: 

Cases No.1 and 2 

263578 and 266177 

Shri Balu Ram Goel 

. Divisional Engineer, Delhi Gate Exchange intimated, in his 
1etter dated 25-5-1969 that Telephone Nos. 263578 and 265177 were 
registering very high calls. Accordingly, to safe-guard the inte-
rests of the Department, security deposits of Rs. 27500/- and 
Rs. '20,000/- respectively were demanded on those two telephones. 
'The demand notes for security deposits were sent on 24-5-1969. As 
.these demand notes were not paid within the stipulated period of 
three days, the telephone were disconnected on 31-5-1969. Thereupon 
the subscriber, Shri Balu Ram Goel filed a writ petition (CW-
492:69) in the High Court on 12-6-1969. 

In the. interim order dated 16-6-1969, the Hon'ble court ordered, 
that the petitioner should furnish security to the extent of Rs. 20,000/-
to the satisfaction of the Registrar of the Court within a week and 
on furnishing the security, telephone No. 263578 be restored with 
out restoration fee till final judgement of the writ petition. Ac-
cordingly, telephone No. 263578 was restored on 19-6-1969, after 
the security of Rs. 2,0001- was furnished by the petitioner. 

In the final judgment dated 3-3-1971 the Hon'ble Court accept-
ed the C. W. 492 of 1969 and quashed the two D/Notes of Rs. 27500/-
and Rs. 20,0001-. As the DINotes for non~payment of which the 
telephones were disconnected were qu8lShed the second telephone 
. No. 265177 of the subscriber was restored with the new No. 269860. 

28 



TELEPHONE NO. 

SUBSCRIBER: 

29 

Case No.3 

266788 

Mohd. Ahmad & Company. 

The subscriber had complained against bill dated 21-9-71 for Rs. 
1848.98 covering 8744 calls. 

After investigation a rebate of 7,000 calls cut of 8744 calls san-
ctioned for which necessary credit has since been afforded to the 
subscriber. This refund was allowed as an abnormal spurt was 
observed. Detailed checks :howed no technical faults. So the 
subscriber was given the benefit of doubt. 

No complaints other than the above were received from thp 
subscriber. 

TELEPHONE NO. 

SUBSCRIBER: 

Case No.4 

2.63691 

Shri Mohan Lal Bhardwaj. 

The subscriber had complained against rent bills dated ] 1-9-71 
and 11-3-72 for Rs. 735.58 and Rs. 278-00 covering 3384 and 985 
calls re-pectively. 

The complaints of the subscriber were investigated and rebate 
of 2500 + 850 calls out of 3384 calls was allowed in bill dated 
11-9-1971. 

A rebate of 985 calls out of 985 calls was allowed in bill dated 
11-3-72. Necessary credit has since been afforded to the sub~criber. 

In both the above cases no technical fault was detected. But the 
refund was allowed as an abnormal spurt was observed. 

No complaints other than the above were received from the 
subscriber. 

Case No.5 

TELEPHONE NO. 225037 

SUBSCRIBER: Shri Parlad Singh. 

The subscriber had complained against bills dated 11-6-71 for 
Rs . . 3025.60 covering 14948 calls and bill dated 11-9-71 for Rs. 656.18 
covering 2.981 calls. 

The complaints were investigated however no justification was 
found for downward revision of the bills or grant of rebate. There 
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was no technic8l1 fault found and the calling rate was uniformly high 
throughout the six fortnights. Observations on subscriber's tele-
phone showed that the subscriber is a heavy user of STD facility. 
No complaints other than the above were received from the subscri-
ber. 

caSe No.8 
TELEPHONE NO. 268439 
SUBSCRIBER: Shri K. L. Kapur. 

The subscriber complained against bill dated 21-1-1969 for 
Rs. 993/- covering 6120 calls amounting to Rs. 918. This bill was sub-
ject to a discount of Rs. 41- if paid on or before 1-2-1969. After 
investigation into the case the subscriber was informed on 23-4-1969 
that the calls charged in the bill were in order and he was advised 
to pay the bill failing which the line would be disconnected. Ulti-
mately owing to non-payment of the hill the line was disconnected 
on 5-7-1969. The subscriber filed a suit for perpetual mandatory in-
junction as well as for an enterim mandatory injunction against the 
General Manager Telephones, in the Court of Shri K. K. Malik Sub-
Judge, Delhi. The Court decided that the matters be rererred to 
arbitrllltion and directed the subscriber to de:Asit the amoUnt of the 
bill. Accordingly, the subscriber deposited a sum of Rs. 989/- in the 
Treasury at Tis Hazari Courts on 27-1-1970. 

Shri H. L. Mukherjee, Directol: of Telegraphs and Microwave Pro-
ject, who was appointed as the ,Arbitrator in this case by the Cent-
tral Government vide P. & T. 'Directorate memo. No. 20-95170-TR 
dated 27-1-1971, gave his award on 24th March, 1971, according to 
which the subscriber was allowed a rebate of 6000 cells. 

On the basis of the award the subscriber in his letted dated 6th 
April, 1971 requested the office of the General Manager Telephones 
for arranging refund of Rs. 9891- deposited in the court. Simulta-
neously the petitioner applied to the court for withdrawal of the 
amount of Rs. 9891- from the Treasury. On the basis of this ap-
plication the subscriber was ultimately allowed the refund of the 
amount in May, 1971, according to the intimation received from the 
the Standing Councsel on 21-5-71. 

While reque"ting the Department to arrange for the refund of 
Rs. 9891- deposited in the Treasury, the subscriber in his letter 
dated 6-4-71 had raised the point regarding waiving of restoration 
fee and rental for the period the telephone had remained disconnect-
ed (prior to its restoration in the first week of March, 19'11) and 
cost of the instrument which had been recovererd from him. Order 
for refund of these amounts was issued by the P & T Directorate 
on 15-11-1971. Examination of the accounts of the subscribei' reveal-
ed that the Commercial Branch had committed an error at the time 
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issuing Demand Note on 15-2-1971 resulting i.n a short recovery of 
Rs. 600/- before restoring the telephone in March, 1971. Consequent-
ly, it was seen that the subscriber was entitled to a refund of only 
Rs. 1651- deposited by him on 15-2-1971. There was an amount of 
Rs. 19.50 refundable on account of rebate of 130 calls, which was 
also allowed in P & T Directorate letter dated 15-11-1971. These 
amounts have been adjusted towards bills dated 21-12 71 and 21-3-
1972 for Rs. 100i- and Rs. 1041- respectively. The subscriber has 
been informed accordingly on 6-4-1972. 

Case No.7 

TELEPHONE NO: 269901 
SUBSCRIBER: Mis Capital Sales Corporation. 

The subscriber had compJ.ajp.ed against bill dated 1-6-1971 for 
Rs. 508.00 covering 2420 calls. 

The c.omplaint was investigated. However, no justification was 
found for downward revision of the bill or for grant of rebate. 
There was no technical fault found. The calling rate was found to 
be uniformly high throughout the six fortnights. Observations on 
subscriber's telephone showed that the subscriber is a regula«r user 
of 8TD facility. 

No complaints other than above were received from the subscriber. 

Case No.8 

TELEPHONE NO: 46178 

:mBSCRIBER: Shri Manmohan Lal Arora. 

The subscriber had complaint against bill dated 11-5-71 and 
15-8-71 for Rs. 563.62 and Rs. 2418.00 covering 2320 and 11790 respec-
tively. 

Complaint of the subscriber regarding bill dated 11-5-71 was in-
vestigated. However, no justification was found for downward re-
'dsion of the bill or for grant of rebate. Regarding bill dated 
11-8-71 a rebate of 9600 calls out of 11790 calls was recommended to 
the P & T Directorate. P& T Directorate sanctioned the rebate and 
necessary credit has since been afforded to the subscrdiber. The 
subscriber has further repre!'ented and the case is under examin-
nation in P & T Directorate. The above rebate of 9600 calls was 
allowed as an abnormal spurt was noticed in the meter readings. 
No technical fault was found. 
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~o complaints oth~r than the above were received from the sub-
scriber. 

Cases No.9 and 12 

TELEPHONE NO. 46169. 

SUBSCRIBER: Messers Foodimp International 
Bills complained against: 

1. Rs. 3584 dated 11-8-71 for the period from 1-5-71 to 
31-5-197l. 

2. Rs 2378.84 dated 11-11-71 for the period from 1-8-71 to 
31-W-1971. 

The subscriber had complained in August, 1971 regarding his 
bill dated 11-8-71. The complaint was investigated in details. No 
technical fault was found and it was noticed that the calling rate of 
the subscriber was uniformly high. So the subscriber was informed 
vide letter dated 12-11-71 indicating that there was no case for 
granting rebate on this bill. 

The subscriber lodged a complaint against the bill dated 11-11-71 
While the complaint was under investigation the subscriber filed a 
Buit against the Department seeking issue of an interim injunction 
from the Court against the patyment of bill. The court dismissed 
the petition on 13-12-71. The subscriber however, filed another 
petition under Section 20 of the Arbitration Act requesting for ar-
bitration in the case. In the petition he mentioned that he had depo-
sited the amount of bill in the court. While ordering status quo to be 
maintained the Court had fixed the hearing on 16-2-1972. Recently 
the Court has directed the Department for appointment of an Arbitra-
tor to decide this case. 

Detailed investigations show that there was no technical fault. 
IJ'he calling rate of the subscriber has also been uniformly high. 

TEJ,-EPHONE NO.: 

SUBSCRIBER: 

Case No. 10 

566854 
Shri Frem Nath Anand. 

The subscriber had complained against the following bills:-

11-7-71 for Rs. 1393.00 covering 6846 calls. 

11-10-71 for Rs. 370.31 covering 1515 calls. 
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The complaints were examined and thoroughly investigated but 
no justification was found for grant of rebate in view of high calling 
rate and heavy incidence of STD calls of long duration. No techni-
cal faults were found. The calling rate has been observed to be 
uniformly high during the period under consideration. . 

No complaint other than the above were received form the 
subscriber. 

Case No. 11 

TELEPHONE NO.: 267405 
SUBSCRIBER: The Empire Sceientific and Surgical Co. 

In the letter from Lok Sabha the number has been shown as 
247405, no such number exists. The correct No. should be 267405. 

The subscriber had complain ted against bill dated 1-10-71 for 
Rs. 2127.26 covering 10134 calls. After invesigation a rebate of 
7000 calls was allowed and necessary credit has since been afforded 
to the subscriber. The wbscriber has lodged a representation seek-
ink further rebate and the case is under consideration of D.G.P&T. 

No complaints other than th e above were received from the subs-
criber. 

Case No. 13 

TELEPHONE NO.: 266430 

SUBSCRIBER: Mis Hero Chapal Store. 

The subscriber had complained against bill dated 21-9-71 for 
Rs. 1398.58 covering 6744 local calls. 

The complaint was thoroughly investigated. However, no justi-
fication was found for any downward revision of the bill or for the 
grant of any rebate. No technical fault was found. The calling 
rate has been uniformly high throughout the period. Observations 
on the subscriber's telephone show that the subscriber is a regular 
user of STD facility. 

No complaints other than the above were received from the sub-
scriber. 
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Case No. 14 

263240 

The subscriber had complained against bill dated 11-9-71 for 
Rs. 1260.58 covering calls 5866. 

The case was investigated. No technical fault was found. The 
calling rate was also uniformly high during the period and as 
such the request of the subscriber for a rebate has been regretted.. 

Cases No. 15 and 16 

TELEPHONE NO.: 264966 

SUBSCRIBER: Shri Mahabir Prasad Gupta. 

The subscriber had complained against bill dated 21st October, 
1970 for Rs. 284.00 covering 1120 calls. 

The complaint was examined. A rebate of 700 calls was allowed 
to the subscriber. This was allowed as an abnormal spurt was 
noticed in the meter readings. No technical fault was found. 

No complaint has been received against bill of Rs. 346.50 dated 
21st June, 1970. 

Case No. 17 

TELEPHONE NO.: 266883 

SUBSCRIBER: Sh. Mahabir Prasad Gupta 

The subscriber had complained against bills dated 21st June, 1970 
for Rs. 346.50 covering 1710 calls and dated 21st September, 1970 
for Rs. 334 covering 1370 calls. 

In bill dated 21st June, i970 a rebate of 560 calls out of 1710 
calls was allowed to the subscriber. However, fOr bill dated 21st 
September, 1970 no justification was found for the grant of any 
rebate. No technical fault was found in all these investigations. 
In the first case rebate of 560 calls was allowed as· an abnormal 
spurt had been found in the meter reading. 

No complaints other than the above were received from the sub-
scriber. 
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Case No. 18 

TELEPHONE NO.: 267778 

SUBSCRIBER: Indian Law Institute 

The subscriber had complained against bills dated 1st October, 
1971 and 1st January, 1972 for Rs. 506.46 and Rs. 372 covering 2184 
and 1480 calls respectively. 

The case was investigated. No technical fault was found. The 
calling rate was also unifonnally high during Ute period and as such 
the request of the subscriber for a rebate has been regretted. 

No further complaints other than the above were received from 
the subscriber. 

Case No. 19 

TELEPHONE NO.: 228221 

SUBSCRIBER: Shri Ram PDakash Singal. 

The subscriber had 'complained against bill dated 21st ::>eptember, 
1971 for Rs. 296.80 covering 1584 calls 

After examination of the case a rebatrz of 1000 calls out of 1584 
ca.lls was allowed to the subscriber. No technical fault was found 
but an abnormal spurt was noticed in the meter readings. As such 
the rebate of 1000 calls was allowed. 

No complaints other than the above were received from the sub-
scriber. 

Case No. 20 

TELEPHONE NO.: 277711 

SUBSCRIBER: Shri Gouri Shanker Sood. 

The subscriber had complained against bills dated 1st January, 
1970 for Rs. 241.50 covering 1010 calls. 

1st April, 1970 for Rs. 257.50 covering 96{) calls. 
and 1st Jlmly, 1970 for Rs. 588.75 covering 2920 calls respectively. 

'The complaints were investigated. However, no justification was 
found far downward revision of the bills or for grant of rebate. 
During in vest'igations no technical fault was found. The calling 
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rate was found to be uniform ally high during the period under 
consideration. 

No complaints other than the above were received from the subs-
criber. 

TELEPHONE NO.: 

SUBSCRIBER: 

Case No. 21 

267942 

Shri Chuni Lal Ramjas Rai 

The subscriber had complained against bills dated 1st September, 
1970 for Rs. 1064.00 covering 50:W calls and dated 1st July, 1971 for 
Rs. 1586.00 covering 7630 calls. 

The complaint was examined. However, no justification was 
found for downward revision of the bill or grant of rebate. 

During investigations no technical fault was found. The calling 
rate was uniformly high during the period under consideration. 

No com illaint other than thre above were received from the subs-
criber. 

Case No. 22. 

TELEPHONE NO.: 269089 

SUBSCRIBER: Kirana Committee Delhi (Regd.). 

The suhscriber had complained against rent bill date 1st Decem-
ber, 1971 lor Rs. 908.00 covering 4060 calls. 

Th,~ complaint was examined. However no justificatin was found 
for downward revision fo bi! or for grant of rebate. During investi-
gations no technical fault was found. The calling rate was also uni-
formly hir,h throughout the period under consideration. 

No complaints other than the above were received from the subs-
criber. 

TELEPHONE NO.: 

SUBSCRIB'ER: 

Case No. 23 

268515 

Mis Supariwala & Co. 

The subscriber had complained against the bill dated 1st Novem-
ber, 1971 for Rs. 1499.59 covering 7089 calls. 
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The compalaint was examined. oHwever no justification was 
found for downward revision of the bill for grant of rebate. During 
inviestigations no technical fault wts found The calling rate has been 
uniformly high during the period under consic!eration 

No complaint other than above were received from the subscriber 

Case No 24 

TEI$PHONE NO.: 266104 
SUBSCRIBER: Gag Raj Maheshwari. 

The subscriber had complained oagainstbills dated 21st Septem-
lRr, 1971 and 21st December, 1871. 

On investigatin it was found that due to a c1earical erron the bills 
had been issued for excess nuinebr of calls; the excess chrged calls 
being 4100 and 6000 respectively. 

Necessary action has been taken to revise the bills accodingly. 

No complaints other than the above werE' received from the subs-
cribers. 

Case No. 25 

TELEPHONE NO.: 565074 
BILL DATED: 1st December, 1971 

No complaint.has been received . from this subscriber against !his 
bill. 

. Case No. 26 

TELEPHONE NO.: 224698 
SUBSCRIBER: Shri J agdish Chander Sapra. 

The subscriber had complained against bm dated 11th November, 
1971 for Rs. 476.84 covering 1957 calls. 

The Complaint was examined. However, DO justification was 
found for downward reviSion of the· bill or for grant of rebate. Dur-
ing investigations no technical fault was found. The calling rate 
was also found to be uniformly high throughout the period under 
consideration. 

No complaints other then the above were received from the 
subscriber. 
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Case No. 27 

TELEPHONE NO.: 263052 

SUBSCRIBER: Shri Rattan Lal Poddar. 

The subscriber had complained against bill dated 11th December, 
1971 for Rs. 1.:.74.00 covering 5490 calls.' 

The complaint was eJfamined. However, no justification was 
found for downward revision of the bill or for grant of rebate. 
During investigations no technical fault was found. The calling 
rate has been uniformly high throughout the period under considera-
tion. 

No complaints other than the abo~ were received from the 
subscriber. 

Case No. 28 

TELEPHONE NO.: 54504 

SUBSCRIBER: Shri T. D. Popli. 

The subscriber had complained against bill dated 1st August, 
1971 for Rs. 618.60 covering 2931 calls and bill dated 1st November, 
1971 for Rs. 896.75 covering 4517 calls. 

The complaints were examined but no justification was found 
for grant of rebate. The subscriber represented against the decision. 
However, even on the examination the case has not been found 
meriting rebate. Detailed investigations showed that there was no 
technical fault. Moreover, the calling rate was uniformly high 
throughout the period under consideration. 

No complaints other than the above were received from the sub-
scriber. 

Case No. 29 

TELEPHONE NO.: 261181 
SUBSCRIBER: Delite Sanitory Engineers. 

The subscriber had complained against bill dated 11th June, 197] 
for Rs. 634.00 covering 2990. 
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The complaint has been investigated and a rebate of 1300 calls 
had ~n allowed to the suP3criber. During the investigations no 
technical fault was found. The meter readings showed an abnonnal 
spurt due to which this rebate was allowed. 

The subscriber had earlier complained against bill dated 11th 
April, 1971 for Rs. 376.00 covering 1700 calls. However, no justi-
fication_ was found for grant of rebate in that bill. 

No complaints other than the above were received from the sub-
scriber. 

Case No. 30 

TELEPHONE NO.: 268216 
SUBSCRIBER: MIs. Budhi Chand Naunag Ram Jain 

The subscriber had complained against bill dated 1st February, 
1971 for Rs. 1286.00 covering 6250 calls. 

The case was examined. However, no justification was iound for 
downward revision of the bill or for grant of rebate. An earlier 
complaint against bill dated 1st August, 1970 was also regretted. 
Detailed investigations showed that there was no technical fault. 
The calling rate was also high throughout the period under con-
sideration. 

No complaint other than the above were received from the sub-
scriber. 

Case No. 31 

TELEPHONE NO.: 268924 
SUBSCRIBER: Mis Nanak Chand Sita Ram 

The subscriber had complained against the bills dated 1st June, 
1971, 1st August, 1971 and 1st November, 1972 for Rs. 79800, 894.00 
and 1071.59 covering 2560, 4290 and 4949 local calls respectively. 

The complaint was examined. However, no justifications was 
found for downward revision of the bills or for grant of rebate. 
Detailed investigations showed that there was no technical fault. 
The calling rate was also uniformly high throughout the period under 
consideration. 

No complaints other than the above were received from the sub-
scriber. 



Case No. 32 

TELEPHONE NO.: 278141 
SUBSCRIBER: Mis General Electric Trading Co. 

The suoscriber had complained against bill dated 1st August, 
1969 for Rs. 328.50 covering 1430 caUs and bill dated 1'st November, 
1971 for Rs. 613.30 covering 2539 calls. 

The complaint was examined. However, no justification was 
found for downward revision of the. bills or for grant of rebate. No 
rechnical fault was found during the investigations. The calling rate 
was also uniformly high throughout the period under consideration. 

No complaints other than the above were received from the sub-
scriber. 

Case No. 33 

TELEPHONE NO.: 263110. 

The subscriber had complained against bill dated 11th December, 
1971 for Rs. 310.00 cov,ering 1010 calls. 

The case was investigated. No technical faults was found. The 
calling rate was also uniformally high durtng the period and as 
such the request of the subscriber for a rebate has been regretted. 

No complaints other than abov:~ were received from the sub-
scriber. 
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